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BBFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAI, APPLICATION NO. 546 of 2023

IN THE MATTER OF:

Puran Singh Applicant

Vs.

Vinod Kaushal Respondent

REPLY AFFIDAIVF ON BEHALF OF THB RFBPONDBNT No. 1 i.e.
CPCB (CBNTRAL POLLUTION CONTROL BOARD).

MOST RESPECTFULLY SHOWETH:

I Nazimuddin s/o Iftitah Uddin, aged about 57 years working as

Scientists 'F’ in Central Pollution Control Board, Parivesh Bhawan,

East Arjun Nagar, Delhi-llO032, 1 am fully conversant with the

facts and circumstances of the present case and hence competent

to depose and swear the present affidavit on behalf of the Central

Pollution Control Board (hereinafter referred as CPCB):-

3,YI:

PL
+

\

,.,+v(®lat OA No 546 of 2023 has been registered on the basis of

/ dIe letter petition dated 26.08.2023 in respect of the heavy

-$#lasting by the Project Proponent causing damage to the

houses of nearby residents and also illegal felling of the trees,

and the mining Project Proponent, District Magistrate

Mahendragarh, Haryana SPCB and the CPCB have been

imF)leaded as respondents by order dated 05. 12.2023 annexed

as Annexure I
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2. That, earlier the Honl)Ie Tribunal by order dated 12.09.2023

in this matter constituted a joint Committee comprising of the

Director deputed by Member Secretary, Central Pollution

Control Board (CPCB), Member Secretary, Haryana State

Pollution Control Board (HSPCB), Director, Mining, State of

Haryana and the concerned Divisional Forest Officer (DFO) as

also the District Magistrate, Mahendragarh District to carry

out spot inspection and ascertain nature of activities being

carried out and its impact on environment, life and property of

nearby residence as also to examine the allegation of illegal

felling of trees and formulating environmental restoration. The

DFO was directed to act as a coordinating agency between the

of the Committee.+DB/:
,members

at Mr Sunee1 Dave, Scientist 'F’, presently posted in CPCB

RD Chandigarh was nominated as member of the joint
Committee constituted by the order dated 12.09.2023 and he

has participated in the site visit and meeting of the joint
Committee on 14.11.2023.

4. That in compliance of the order dated 12.09.2023 a report

dated 04.12.2023 has been filed by State of Haryana and

HSPCB (annexed as Annexure-II) providing the environmental

clearance and consent status of the concerned mining project,

submitting that - i) mining activities were not being carried

out during the said inspection dated 14.11.2023 due to
implementation of GRAP stage III directions of CAQM, ii) SCN

dated 21.11.2023 has been issued for the various deficiencies

observed during the inspection by HSPCB on 20.11.2023,
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and iii) DFO Mahendragarh has submitted a report on the

same mining project on 27.10.2023 in OA 514 of 2023 (main

part and conclusion of the said report have been

quoted/reproduced), and praying that the present matter may

be considered with OA 514/2023.

5. That, the observations and recommendations on

environmental violations of the committee member Mr Suneel

Dave, Scientist 'F’, RD– Chandigarh, CPCB is enclosed

herewith annexed as Annexure-III.

In view of the above facts and circumstances, it is respectfully prayed

that this Respondent no. I shall abide by the directions/ order passed

this Honl)Ie tribunaln

ddin
a 5ud> 'W /SdenUst 'F'

€b€tUVqpuT
Central Pollution Control Board
(wfqw. m qjqaqnqftqdq+vr8q. qin stm)

}ICATION

f 5 JAN 909/ (w:R£U.W:HbTiT%%:T££Lda
Parivesh Bhawan, East Arjun Nagar, Delhi.110032

Verified at Delhi on this ....... day of January, 2024 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing has been concealed therein.

„.'/qPUBNf)TAR
INDIAGOV"r. OF

HEgIl#uTGlll
Scientist ’F'

1 5 JAN 2024 C,(

(Vin'l. ;
(WQEnvironnler„ .

qf++IT RgB, it :'
Partvesh Bhawan, East Al,al. , .. , al J2
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Item No. 04   Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 546/2023 
Puran Singh  Applicant 

Versus 

Vinod Kaushal          Respondent(s) 

Date of hearing: 12.09.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This Original Application has been registered on the basis of the 

letter dated 26.08.2023 sent by one Puran Singh resident of Village 

Musnota Dhandi Jokhla Wali, Tehsil Nangal Chaudhary, District 

Mahendragarh, Haryana stating that earlier he had made a complaint 

against Maa Santoshi Khanij Udyog and when action was started, the 

owner of said unit had closed the business, therefore, the case was closed. 

He has further alleged that in June 2023 the earlier owner has sold the 

mines to another person and the said person has again started mining 

work. The grievance of the applicant is that on account of heavy blasting 

there are cracks coming in the houses of nearby villagers and there is a 

threat to life of person and cattle. It is also alleged that the mine is situated 

only 200-300 meters away from the residential houses and that illegal 

felling of trees has been done resulting into damage to the environment.  

2. Having regard to the allegations made in the application, we deem it 

proper to constitute a Committee comprising of the Director deputed by 

Member Secretary, Central Pollution Control Board (CPCB), Member 

4
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Secretary, Haryana State Pollution Control Board (HSPCB), Director, 

Mining, State of Haryana and the concerned Divisional Forest Officer (DFO) 

as also the District Magistrate, Mahendragah District. The DFO will act as 

a coordinating agency between the members of the Committee. The 

Committee will carry out spot inspection and ascertain nature of activities 

being carried out and its impact on environment, life and property of 

nearby residence as also examine the allegation of illegal felling of trees 

and formulating environmental restoration. Let the report be submitted by 

the Committee within 8 weeks by e-mail at judicial-ngt@gov.in preferably 

in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

3. List on 05.12.2023. 

4. A copy of this order be forwarded to Member Secretary, CPCB, 

Member Secretary, HSPCB, concerned DFO and the District Magistrate, 

Mahendragah by e-mail for compliance. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 
September 12, 2023 
Original Application No. 546/2023 
DV 
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Item No.09         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

     
 

 Original Application No.546/2023 

 
Puran Singh                                                 Applicant 
 

Versus 
 

 Vinod Kaushal                                                         Respondent 
 

 
Date of hearing: 05.12.2023 
 

 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
            HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 

          Applicant:  Ms. Mansi Chahal, Adv.  
 

         Respondent:  Mr. Rahul Khurana, Adv. for R - 2 & 3 

   Mr. Uday Nath Tiwari & Mr. Abhishek Tiwari, Advs. for Project Proponent 
 

 

ORDER 

 
 

1. The issue involved in this Original Application is in respect of the 

heavy blasting by the Project Proponent causing damage to the houses of 

nearby residents and also illegal felling of the trees. The Tribunal by order 

dated 12.09.2023 had constituted a joint Committee. The joint 

Committee has filed the report dated 04.12.2023 disclosing the illegal 

mining and damage to the flora and fauna in that process.  

 
2. Learned Counsel appearing for the Project Proponent seeks three 

weeks’ time to file objection to the report of the joint Committee. He has 

also informed that another OA being OA No. 514/2023, Shishram vs. 

Vinod Kuasal with the same allegation is registered against the present 

Project proponent which is pending for consideration before the Tribunal 

and listed on 16.01.2024. He has prayed for analogous hearing of both 

the OAs.  
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3. Since, the OA has been registered on the basis of the letter petition, 

therefore we deem it proper to impleaded the following as respondent in 

this OA:- 

 

i. CPCB through the Member Secretary 

ii. HSPCB through the Member Secretary  

iii. District Magistrate, Mahendragarh 

iv. M/s Maas Santoshi Khanij Udyog, Musnota, District 

Mahendragarh, through Shri Raman Sokhal and Aman Sokhal, S/o 

Vinod Kumar Sokal, R/o B-74, Shakti Apartment, Sector-9, Rohini, 

New Delhi  

 

4. Let notice be issued to the unrepresented respondents. 

 

5. List this matter along with OA No. 514/2023 on 16.01.2024. 

 
 

Prakash Shrivastava, CP 

 

 

 
Sudhir Agarwal, JM 

 

 
 

Dr. A. Senthil Vel, EM 
 

December 05, 2023 
 Original Application No.546/2023 

 SN  
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

Original Application No. 514/2023 

 

Shishram        Applicant 

Versus 

Vinod Kuasal        Respondent 

 

CORAM:- HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, 

CHAIRPERSON  

HON’BLE MR. JUSTICE SHEO KUMAR SINGH, 

JUDICIAL MEMBER  

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, 

JUDICIAL MEMBER  

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER. 
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Joint Report in compliance with Hon’ble NGT directions in the order dated 23.08.2023 in OA 

No. 514/2023 titled as Shishram versus Vinod Kuasal: -  

“……..This Original Application has been registered on the basis of the letters dated 

15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the residents of 

Village Mosnota, Tehsil Nangal Chaudhary, District Mahendragarh, Haryana. The allegation in the 

letter is that illegal mining is being done in Maa Santoshi Khanij Udyog Lease by cutting the trees 

and causing environmental hazard. It is also alleged that due to heavy blasting, residential houses 

are damaged and the agricultural fields are effected. Further allegation is that about 200-250 mtrs. 

away from the mining area, there is a primary school and the education of the children is affected. 

At the first instance, to ascertain the correctness of the allegation, we direct District 

Magistrate, Mahendragarh, Haryana and the Haryana State Pollution Control Board (HSPCB) to 

submit the joint report. DM, Mahendragarh will act as nodal officer to file the report. Let the report 

be submitted within four weeks by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image PDF. List for further 

consideration on 01.11.2023”. 

In compliance of the above direction, the status report in this matter is as follows:- 
 

1. The unit M/s Maa Santoshi Khanij Udyog Vill-Musnota, Nangal Chaudhary District 

Mahendragarh is a mining project of area 8.107 Ha. and has obtained consent to establish 

from the Board on dated 26.08.2015 after obtaining Environmental Clearance from 

MoEF&CC vide No. J-11015/401/2012-IA. II (M) dated 14.05.2015. The unit has obtained 

consent to operate for the period 01/10/2015 to 30/09/2021. Thereafter, the unit obtained 

consent to establish for expansion of the mining project from the Board on 04.12.2020 after 

obtaining Environmental Clearance from SEIAA, Haryana vide No. 

SEIAA(125)/HR/2020/461 dated 20.10.2020 and accordingly obtained consent to operate 

for the period 04/01/2021 - 30/09/2025. The unit has intimated that the operation of the 

mining project has been closed from 2019 to 2023 and resumed operation in May 2023. 

2. In compliance with the Hon’ble NGT order dated 23.08.2023, Deputy Commissioner, 

Mahendragarh vide order No. 1268/DA dated 06.09.2023 constituted a committee of the 

following officers under the chairmanship of the Sub Divisional Magistrate, Narnaul to carry 

out the inspection of the site and submit report. A copy of the letter dated 06.09.2023 is 

attached as Annexure-1.  

a) The Divisional Forest Officer, Mahendragarh. 

b) The Regional Officer, HSPCB, Mahendragarh Region 

c) The Mining Officer, Narnaul 

3. Accordingly, the site was inspected on 14.09-2023 by the members of the Committee i.e. 

Sub Divisional Magistrate Narnaul, Divisional Forest Officer Mahendragarh and Regional 

Officer Mahendragarh Region and other officers. Thereafter, a meeting of the above-said 

Committee was held on 17.10.2023 at 10:00 AM in the office of the Sub Divisional 

Magistrate, Narnaul to review the status in compliance with Hon'ble NGT directions. Copy of 

letters dated 12.09.2023 & 12.10.2023 are attached as Annexure-2 & 3.  
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4. Divisional Forest Officer, Mahendragarh vide letter dated 25.10.2023 has intimated w.r.t. 

inspection dated 14.09.2023 that the lease area at Khasra No. 550 is covered surrounding 

from Aravali Plantation. As per the demarcation report of the revenue department dated 

16.09.2023, the leaseholder has mined the 15,648 Sq.ft. of illegal mining surrounding the 

Khasra No. 550 and transpired that 161 numbers shrubs like muskat have illegally been 

damaged and accordingly Forest Offence Report (FOR) dated 02.10.2023 was prepared 

under section 32-33 of Indian Forest Act, 1927 and also granted sanction for filing 

prosecution case against offenders in the Special Environment Court at Faridabad. Copy of 

report along with relevant documents submitted by DFO, Mahendragarh are attached as 

Annexure-4. 

5. Mining Officer, Mines & Geology Department, Narnaul vide letter No. Mining/NNL/3432-34 

dated 20.10.2023 (Annexure-5) has intimated the following status report in this matter: - 

a) The constituted committee visited the mining lease area of Musnota Mines Khasra No. 

550 along with Tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As per 

the demarcation report by field Kanungo on 16.09.2023, the leaseholder encroached the 

area of 15,648 sq. ft. in the Khasra No. 487 & 551 and Senior Surveyor, Surveyor (H.Q) 

Director, Mines and Geology Haryana, Panchkula again jointly surveyed/demarcated 

along with field Kanungo, Halka Patwari of village Musnota and Mining Inspector, 

Narnaul in the presence of representative of Project Proponent and Private Surveyor 

were also present on 05.10.2023. After the demarcation, it is found that the total 

excavation outside the lease /contract area i.e Khasra No. 487 & 551 is 15,648 Sq.ft.and 

the quantity of excavated mineral is 24,812.50 M.T. A demand notice is issued to the 

leaseholder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide memo no. 

MO/Narnaul/3369 dated 17.10.2023 to deposit the penalty, royalty and price of mineral 

illegally excavated minor mineral i.e Rs 42,28,125 (Fourty Two lakh Twenty-Eight 

Thousand One hundred Twenty-five only) (Annexure-6) 

b) Mining officer, Narnaul has intimated that during the survey conducted from the Google 

Earth map, the complaints house at Dhani Jokhla Wali of Musnota Village was located at 

693 meters from the place of working (Site of Blasting) in the Musnota Calcite Mine. 

Further, it was observed that another hutment/ camp of Dhani Maliya had 4 houses 

existing within 300 meters of the mine boundary that was closer to the mine than the 

complainant's houses. During the enquiry, the villagers of Dhani Maliyala stated that 

they had no problem due to the blasting conducted in the Mine. During the inspection, it 

was found that primary school Dhani Maliyala existed within about 200 meters from the 

boundary mine and about 200-300 meters from the working place of machinery used for 

mining and also found that cracks are seen in the RCC beam on the door level of the 

school building, no any cracks found on other walls of the primary school and also 

seems that ceiling plaster is found defective due to construction material used in the 

school building. 
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Item No. 10   Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 514/2023 

Shishram      Applicant 

Versus 

Vinod Kuasal                             Respondent 

Date of hearing: 01.11.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Respondent: Mr. Rahul Khurana, Adv. for HSPCB  

ORDER 

1. This original application has been registered on the basis of the 

letter petition with the allegation about illegal mining by Maa Santoshi 

Khanij Udyog Lease by cutting the trees and causing environmental 

hazard.  

2. The Tribunal by order dated 23.08.2023 had called for a joint 

report from the District Magistrate, Mahendragarh and Haryana State 

Pollution Control Board (HSPCB). 

3. In compliance of the said direction, the report has been filed on 

27.10.2023. Perusal of the report reveals that as per the demarcation 

report of the Revenue Department dated 16.09.2023, the leaseholder had 

mined 15,648 Sq. ft of illegal mining surrounding the Khasra No. 550 and 

that 161 numbers shrubs like muskat have illegally been damaged. The 

report also refers to the letter of Mining Officer, Mines and Geology 

Department, Narnaul dated 20.10.2023 which takes note of demarcation 

Annexure-2
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report showing that the leaseholder had encroached the area of 15,648 

sq. ft. in Khasra No. 487 and 551 and had excavated outside the 

lease/contract area. The report further mentions that the cracks were 

seen in RCC beam on the door level of the school building which was 

located within 200 meters from the boundary of the mine and about 200 

– 300 meters from the working place of the machinery used for mining. 

The conclusions of the report are as under: 

“Conclusion: -

In view of the above facts, allegations w.r.t. to the effect of 
heavy blasting were not established as per the report submitted by 
the Deputy Director, DGMS, Ghaziabad and Mining Officer, Narnaul 
to a nearby residence :and school as mentioned above. However, 
the other allegations mentioned in the complaint w.r.t. illegal mining 
and cutting of trees as per the report submitted by DFO, 
Mahendragarh and Mining Officer, Narnaul were found correct and 
accordingly necessary action as mentioned above have already 
been taken by the concerned department under applicable 
laws/rules. 

It is, therefore, prayed that the above Joint Report in 
compliance with the directions issued by this Hon'ble Tribunal vide 
order dated 23.08.2023, may kindly be considered please. 

4. In view of the above report, we deem it proper to implead the 

Project Proponent as respondent as under: 

M/s. Maa Santoshi Khanij Udyog,  
Musnota, District Mahendergarh, 
Through Shri Raman Sokhal and Aman Sokhal,  
S/o Vinod Kumar Sokal,  
R/o B-74, Shakti Apartment,  
Sector-9, Rohini, New Delhi 

5. Let notice be served by the Registry on the said impleaded 

respondent.  

6. Learned Counsel for the HSPCB is also directed to serve the notice 

upon the above respondent and file affidavit of service on or before the 

next date of hearing. 
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7. It will be open to the above respondent to file reply/response before 

the Tribunal on or before the next date of hearing. 

8. List on 16.01.2024. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM  

November 01, 2023 
Original Application No. 514/2023 
DV 
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'efiry lfdl - 35 Meeting notice- dated 14.11.2023 f"r" o7-/- ts
To

The Regional Director, CPCB, Chandigarh

The Director,
Mines & Geology Department, Second Floor, DHL Square'

Plot No. 9, Sector-22,1T Park, Panchkula, Haryana,

3. The Regional Officer, HSPCB, Mahendragarh

4. The sub Divisional Magistrate, Narnaul, District Mahendragarh

Sub.- Regarding held meeting and visit by joint committee constituted by Hon'ble NGT in

original Application No. 546t2023 tifled as Puran singh Versus vinod Kuasal in Hon'ble

National Green Tribunal, Principal Bench, New Delhi vide order dated 12'09'2023'

ln this connection, it is submitted that applicant Puran singh versus Vinod Kuasal in Hon'ble

National Green Tribunal, principal Bench, New Delhi (copy attached) and constitute a joint

committee of Director deputed by Member secretary, Central Pollution control Board (CPCB)'

Member secretary, Haryana state Pollution control Board (HSPCB), Director' Mining' state of

Haryana and the concerned Divisional Forest officer (DFo), the District Magistrate, Mahendragah

District. The DFO will act as a coordinating agency between the members of the committee'

As discussed with all member, it is decided to meet and visit of the site M/s Maa Santoshi

Khanij Udyog Vi1-Musnota, Nangar chaudhary Distt-Mohindergarh on 14.11.2023 at 10:00 AM in

sDM office, Mini secretariat, Narnaul. so all member are

Mini Secretariat, Narnaul above said date and time'

DA: Hon'bte NGT order dated 12'09'2023'

to please attend the SDM office

I Forest Officer
ragarh

No. HSPG Btwctzoz3t 403{- 3l q-il4s
1. A copy of the above is fonruarded to Deputy Commi r, Mahendragarh at Narnaul

for kind information Please.

2. The Mining officer, Narnaul with a request to co-ordinate with the Director' Mines &

Geology Department, Panchkula and be present on^above said date and time

I
I

Divisbtfal Forest Officer
Mahe\dgagarh

1.

2.

Div
Mal
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Item No. O4 Court No. I

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2023
Puran Singh Applicant

Versus

Vinod Kaushal

Date of hearing: 12.09.2023

Respondent(s)

CORAM: HOIT'BLE MR. JUSTTCE PRAXASH SHRIVASTAVA, CHAIRPERSON
HOI{'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application has been registered on the basis of the

letter dated 26.08.2023 sent by one Puran Singh resident of Village

Musnota Dhandi Jokhla Wali, Tehsil Nangal Chaudhary, District

Mahendragarh, Haryana stating that earlier he had mhde a complaint

against Maa Santoshi Khanij Udyog and when action was started, the

owner of said unit had closed the business, therefore, the case was closed.

He has further alleged that in June 2023 the earlier owner has sold the

mines to another person and the said person has again started mining

work. The grievance of the applicant is that on account of heavy blasting

there are cracks coming in the houses of nearby villagers and there is a

threat to life of person and cattle. It is also alleged that the mine is situated

only 2OO-300 meters away from the residential houses and that illegal

felling of trees has been done resulting into damage to the environment.

2. Having regard to the allegations made in the application, we deem it

proper to constitute a Committee comprising of the Director deputed by

Member Secretary, Central Pollution Control Board (CPCB), Member

40

54

47
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Secretary, Haryana State Pollution Control Board (HSPCB)' Director'

Mining, state of Haryana and the concerned Divisional Forest officer (DFO)

as also the District Magistrate, Mahendragah District. The DFo will act as

a coordinating agency between the members of the Committee' The

committee will carry out spot inspection and ascertain nature of activities

being carried out and its impact on environment, life and property of

nearby resid.ence as also examine the allegation of illegal felling of trees

and formulating environmental restoration. Let the report be submitted by

the Committee within 8 weeks by e-mail at ju<1icia1-neti4gov.in preferably

in the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.

List on 05.12.2023.

4. A copy of this order be forwarded to Member Secretary' CPCB'

MemberSecretar5r,HSPCB,concernedDFOandtheDistrictMagistrate'

Mahendragah by e-mail for compliance'

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

September 12,2023
Original ApPlication No. 546 I 2023
DV
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No. t4As5 Dated Aq4l- /3

A committee is constituted in comptiance of Hon'ble NGT order in oA no' 514/2023'

In compliance of above order Joint Director CPCB Chandigarh, Assistant Mining

Engineer, Sub Divisional Magistrate, Narnaul, Regional Officer, Haryana State Pollution Control

Board, Mahendergarh at Rewari, Mining officer, Narnaul and Divisional Forest officer'

Mahendergarh inspected the site on dated L4-L1-2023. During the site visit following

observation found and action taken in the regarding'

l- The lease area khasra no. 550 is covered surrounding from Aravalli Plantation' The lease

holder has violated the order of Hon'ble supreme court of lndia in wP (c) No' 4677 of

1985 dated 18-03-2004 "No mining activity can be carried out on area over which

plantation has been undertaken under Aravalli project by utilization of foreign funds"'

As per demarcation report of Revenue Department on dated L6-09-2O23 the lease

holder has mined the 15648 square feet of illegal mining surrounding the khasra no'

550. Copy of demarcation are attached here with Annexure, R-1

The Forest offence Report no.023/0586 dated o2-to-2023 was prepared at the spot in

accordance under section 32-33 of lndian Forest Act 1927, but the offenders refused to

sign the same, copy of the said FoR (Forest offence Report) are attached here with as

Annexure-R-2

z- That thereafter, vide memo no. 3793 dated 25-LO-2023, the Divisional Forest Officer,

Mahendergarh, while granting sanction for filing prosecution case against the Sh' Aman

Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court, at Faridabad,

directed the Range, Forest Officer, Nangal Chaudhary to file challan in the said court at

the earliest with a further direction that sh. Jai Bhagwan, Ey. Ranger lncharge Nangal

Choudhary cum-prosecutor of the Mahendergarh Forest Division will attend the court

hearing on behalf of the state. Attached copy as Annexure-R-3'

Annexure-6
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/ 3-

t
During the inspection, it transpired that 162 number shrubs like muskat have illegally

been damaged. Thereafter the Forest offence Report No' 22/0586 dated o2-Lo'2o23

was prepared of the spot in accordance under section 32-33 of lndian Forest Acl' L927

but the offenders refused to sign, the same copy of the said FoR and the details of the

offence are attached here with as Annexure-R-4

That thereafter, vide memo no. 3877 dated 30-10-2023, the Divisional Forest officer',

Mahendergarh, while granting sanction for filing prosecution case against the sh' Aman

Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court' at Faridabad'

directed the Range, Forest officer, Nangal chaudhary to file challan in the said court at

the earliest with a further direction that sh' Jai Bhagwarl, DY'Ranger lncharge Nangal

Choudharycum-ProsecutoroftheMahendergarhForestDivisionwillattendthecourt

hearing on behalf of the State' Attached copy as Annexure-R-S

The lease holder must be maintained the green belt as per approved mining plan' during

the inspection. lt transpired that the lease holder not maintained the Green Belt' action

is being taken regarding'

Divisio I Forest Officer,

Mahe rgarh.

5-
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4hrextrrc-g

OFFICE OF THE DIV]SIONAL FOREST OFFICER

FOREST COM PLEX, MAH EN DERGARH

Tel. -ax:+ 91 01285-220229. E-Mail:- dfomgarh(avahoo.co.in

nro----6-8 -77--- oated--J-"1!-/-U

To,
Range Forest Officer,
Nangal ChoudharY.

Sub. Approval for filling of Prosecution case in the Special Environment

Court, Faridabad.
Sanction is hereby accorded for filling of prosecution case against the

offenders in the Special Environment Court, Faridabad, as per detail given below.

You are hereby directed to file challan in the Special Environment

Court at the earlist Range forest officer-Cum Prosecuter of Mtrhendergarh Forest

Division with attend the Court hearing on behalf of the state.

Divisiot Forest Officer,

Mahen

*(*)

155

D.P. Branch 2023

Sr.

No.

P.C. No. Damage Report
No. and Date

Name & Address of Offender

1. osNcH/2023-
24

022/0586 Dated

02ho/2023
Aman Sokal S/O Vinod Kumar Sokal R/O -B-
74,Shakti Apartment, Sector-9, Rohini, New

Delhi.
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